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Between :;

1. P.R.K.Satyanarayana Murthy
2+ Ch.Mrutyunjaya Rao

ees Applicants
And

1. The Chairman,
Telecom Commission (Rep.. Union of
.o India), Sanchar 8havan, Nau
Delhi-100 001 i

2. The Chief General Manége%,
- Telecommunications, AP Telecom

; Circle, Hyderabad=1.
v+« Respondents
Counsel for the Applicants H Shri N.R.S8rinivasan
Counsel for ths Respondents : Shri Kota Bhaskar Rao, Add 1-CGSC
CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S5.3Al ?IHANESHUAR : MEMBER (J) '
. (Order per Hon'ble Shri R.Rangarajan, Member (A) ).
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(Orderx pér Hon'blie Shri R.R%ngarajan, Memboer (A) e
Heard Sri N.R.Srinivasan, counsel for the appiicant uvd

5ri Kota Bhaskar Rao, standing counsel for tha respondents.

2, There are 2 applicant|s in this 0.A. They are pressntly
working as Asat.Enginaers under ths control of Respondent No.2,
Earlier the first applicant Tas working as Jr.Telecom Officer,
Telaphone Exchanga,'ﬁhimauaram and the second applicant was working

as Jr.Telecom Dfficer, Telephone Exchange, Emmiganur.

3. - They ue;;'bromated %s JT0s when they were working in the

cadre of Transmission Assisiants Later,on the basis of the promotion

examination neld. In thebrnmotinn gxamination helid earlier against
)

15% quota of Qacancies, they appezared for the examination héxd on
24th and 25th February, 1982 but their results were with-held. Uhen
they repressnted the matter to the respondents, t hey were than infora
that their canuidature for |the said sxamination was cancelled on the
directions of the P & T Digectorate; but no reason for cancellation
was given. When thasy pursyied the matter further they uere inf ormed
that the OGP & T had uifhdrawn their eligibility to appsar for the
said examination under the 15% quota as they wers working im the

-

promoted cadre of Transmigsion Assistant at that time in 1882 and ha

e

not put ianinimum servicd in that cadre. The aplicants then

submitted that the Dapart+ant had not only atlowed similarly placed

persons in otner circles to appear for the,axaminétioﬁ;ﬁbdeg,the
) . * ‘:'.Q; . .
15% guota and al so appoinjted themas 3T0s later. Hence they filed

~ % lbu. L . \ .
WP 4636/86 haForaktheAHigh Court of Ardhra Pradesh which was transf

to this Jribunal on its flormation and WAS KXXX XXX XXX XXX XXX
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re-numberad as TA 531/86. In the meantime the applicants

appeared for the 370 Examination held in the ysar.1984 under the

10% quota reserved for TransTissinn Assiatants and succeeded and

were appointed as 1T0s with pffect from 21-7-86 and 14-3~86 res=-

pectively.

i T.A.531/66 uwas dispu%&d of by order dt.7-11-86. As per
‘the_operatiué pértian.af that order the respondents were directed
to promote the applicents/pgtitioner as JT0s with effect from, the
issusd "ih “the. yeap 11985
datejpersans immediately belgu them in the merit list fuere. prompted
with all consequential benefits. This would mean that the appli=-

i .
cants should be promoted as| 3T0s on par with their juniors who
were promoted on the basis hf the examination held on 24th and 25th
February, 1982f The Raspn#dent No,2 thereafter revised the seniority

list as per Anmsxure=-4 shouing the applicants at 5l.No.6-A and 6-8

by order No.TA/STB/18/10/1% dt.7-9-87 (page-24 to the 0A),

. A scheme called LatTral Advancemant of JT0s after completion
of 12 years of service was|issued by order No.5-10/89-NCG dt .26-6-50
. -
~had -
(Annexure A3 to the CA). Py that order tha JT0s who/tompleted 12
years of service since the| appoibhtment in the cadre of Engineering
Supervisor/J.E./3.7.0. as jpn 1.1.90 and onuards will be placed in
‘the higher scale of fs5,2,000~3,500/-. The applicants submit that by
virtue of order in TA 531/86 they had completed 12 years of service
in the cadrs of 37O on 25411-84, the date on which their junior
Sri Narayana Rao had.cnmpLetad 12 yeérs of service. The applicants
in
further submitted that/thT combined gradation list of JTOs and Aast.

Superintendents Telegraph|{ Traffic published by the 2nd respon-

‘dent -under his letter Nol.[TA/STB/18/12A/I dt.21-12-94 the said
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S5ri G.Narayaﬁa Rap is shown at S1.No,.759 uwhereas the applicants
herein are placed at 51.Nos.756 and 757 respectively. They also
submit that number of their juniors wers also brought wndar that
scheme and wera given higher |scals of pay as can be éean from the list

issued dt.30-3-95 (Page=-35 t¢ the 0A),

&, The applicants submit t hat their seniogrity was reviewed and

they were givenm t he past of DTO riéht from 1982 onuards. Eventhough
tney had not ‘worked ss JT0s fright from 1982 onwards they deemed to

have been posted in the JTQ padre with effect from 1982 and that shoule
give them tﬁs relief on par |with their junior Sri G.Narayana‘Rao
aventhough thEy,haﬁd’not be#n put 12 years of actual service as JT0s

when Sri Narayans Rao was prjomoted under the lateral advancemsnt schem—

7 This OA is filwd foy promoting the applicants under ths latera—

advancement scheme counting|thelr ssrvices as JTU from 25-11-B2 when

their juniors Sri Naréyana #aa entered the cadre of JT0 and fix them

in the higher scals of Rs.2,D00-5,500 unoer the sald scheme 0N par Wit jwm
the said junier. They also|challenge the order dt.3u=3=895 whereby
number of juniors were giveln t he scaleémof pay of Rs.2,000~3,500 under

the laterial advancament scheme, .
N

8. Np reply has been fliled 'in this 0A. Counsel for the respon-
dents submits that the applicents can be‘giuan that promotion only if
they completed aéfdally 12|years of service as JT0 and then anly they
are entitled rer‘getting écale of Rs.2,000-3,500 under the Latersal
Advancement /Pronotion schepe. Just because their juniors were brougl
dnder that schame zs they had complated 12 years of service aé 370

that will not give any right to ‘thaggpplicants to get that scale. T r—

ion of a cage bf this Tribumal which uwe

...0'5.




cp Nsider not relauénf to the
applicants relying on ‘the re
India & others (1987 (3} a1C
tion to the ééeder post sven

towards the fulfilment of sa

i ssue, The learned counsel for the

dorted cass P.V.Suoramanian Vs. Union of

598) submits that retrospective promo-

without actually working there counts

|d precondition for further promotion,

In the present case ag the a#plicants uere given retrosgpective

seniority on par with Sri Na
moted as 170 in theyear 1982

complated 12 years of servid

S, Though t he applicants
they were given the status
1982. Though they had not
their service as JTé from 1

promoted, they are sntitlsd

the retrospective date i.e|

rayan Rao and that Narayan Rao was pro-
» they should also be deemed to have

e in the year 19394,

pere praomoted as-JTDs in'tha yeaar 1986
pff 370 with retrospective effect from
completed 12 years of service counting
986, by the time Sri Narayan Rao was
for counting their service as JTO from

1982, If the period of gervice as 370

is counted from the year 1982, they ars entitled for tha scale of

Rs¢2,000-3,500.0n par with Jri Narayan Rao, Counsel for the appii-

cant submits that tha abou% gubmission is in asccordance w ith the

decision cited above.

10 - We have no hesitation{in agreeing uwith the éuQmissioh of the

The case of the applicant who had filed -

counsel far.the applicant.,

#kw case in the Madres Benph of the Tribunal (Sri P.V.Subremanian's

caese) is more or less sifiillar to the pressnt cass and hance the

appliéépt is a{@o*antitlsd,{pr the same relief as granted to Sri

P v Sgprai!}é;‘ﬁig'nd in t ha above referfea case.

114 Iﬂ t he resuit, i:ﬁai"‘xjjrspondafit‘s are directed to Fix the pay

ssef,




of the applicants on par wit? t heir jumior Sri Narsyan Rao from

*

the date Sri Narayan Rac was

given t he scaie of Rse2,000-3,500,

”rﬁ'gﬂgy.ﬁulfill otner conditfions as laid down in the latersl

advancemant schémp;°:}he appllicents sre also entitled for conse=

gue-gstion arreéars aécardingly

With the aoove direct;én,the‘Urigihal‘npplication~is.diaposed

124
of. Nu order g \tu caata.
|/ / v
//
{8 . 5..3A1 PA R AME SHWAR) (R .RANGARAJAN)
Mesber (J) : Member (A)
QA %
Deted: 9th Medch, 1998, O\t
Dictated in Open Lourts '??*‘*u~\§
A, o
avl/ mi&_
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Copy to:i~

1. ‘The Chzirman, Telechm Commission, Sanchar Ehavan, Neu Delhi.

2, Tha Chief General Manager, Telecommunications, A.P.Telecom
Circle, Hyderabad. ‘

3, Dne copy to Mr, NeRsSrinivasan, Advocate, CAT,, Hyd.

4., G0One copy to Mr., K.3haskar Rao, Addl.CG3C., CAT., hyd.

5. 0One copy to D.R.(A), CAT., Hyd. |

6. One duplicates copy.
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